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List on' 29.5.98 for further orders.
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29.5 .98 Mr S.ali,learned counsel for the

@7 alleged contemner prays for two weeks
time because the contemner is out of
fstation. Prayer allowed.

List on 15.,6.98 for further orders.
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.By our préviousuonder~datéd 26~5-98

| se~day Mr.S.Ali Sr.C.G.S5.C. submits

Cj4204. fs e 2B dan 3£ S
/&Mv

- . | ' E
i Heard MIe .Ali, lemrned r.c.G.S.Cﬁ

we directed the Regional Manager. Cantee*
Sotpes Department, Mre.S.RePaul to

appear before this Tribunal. Mr.S oR¢
Paul is present before this Tribunal.

~that steps have already been taken 4E
for payment. But require sometime.. g fg
| Accordingly, Mr.S.Ali prays for 3.weeks F
time. Prayer is allowed, 1
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GUWAHATI BENCH :GUWAHATI . é‘

CONTEMPT PETITION NO, |2 oOf 1995;

in 0,A, No, 268 of 1996

IN THE MATTER OF .

A Petition under Section 17 of the
Central Administrative Tribunal Act,
1985 praying fbr punishment of the
Contemner fOr non-compliance of |
judgment &'Drdef dated 10th dJune ,

‘1997, passed by this Hon'ble Tribunal .

- AND -

IN THE MATTER OF:

Shri Nomal Chandra Das & 55 others
-Versus-—

Union of India & others.

- AND -

IN THE MATTER OF:

3190 Nomal Chandra Das , Peon,
Office of the Area Manager,

Canteen Store Department,
C.S.0. Depot Army Supply Depot Road,
P.O0, - Dimapui, Nagaland.

e. .PETITIONER,

(Coﬂtd . )

{‘-\

e
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- Versus -

1@1 Shri Ajit Kumar . ' .
Secretary of Defence,
.Goverhmént Df»India; |

} - - . New Delhi . 3

2) Major?jgg%ish Chander , AVSm, VSm ,

Generél.Manager, |
Canteen 5t0re Depaitment,

Adelphi 119, M.k, Road,

o0

Mumbai - 400 020 .

3) SriS.R. Paul
| Regional Manager (Easf)h
- Canteen Store Department,
PO, . Satgaon? Narangi,
Guwahati < .
-4) Sri JN Kar.
Area Managgr. Can£éen Store Department,

Area Depot, Army Supply Depot Road,
P.0.- Dimapur, Nagaland ,

cee Respandents)
Contemners.

*  The humble petition of the

above named petiti®ner : -

MOST RESPECTFULLY SHEWETH:

. : ‘ 1) That yOur applicant and 55 others have
' Ma(md@'#y filed the Original Application N 8. 268/96 before kka
: this Hon'ble Higk ® Tribunal praying'fﬂr payment of

Addithonal House Rent Allowance f Ten Percent , ieBay

( Contd.)
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lincence fee Of Rs. 10% of monthdy pay with mf€euxxt effect

from 1.7-87 or from the actual date of posting in

‘Nagaland . Your applicant are entitled to get g5 10%

compensetion in liew o©Of rent free accommodation , for

which the petitioner & 55 others are legally entitled .

2) ' That the Hon'ble Tribunal after hearing on

both sides was pleased to0 pass the judgment & Order
dated 10- 6-97_directing the Respondents/contemnters t0

pay the Additional House Rent Allowance Rs. 104 (Rupees

Ten Pefcent) to the applicants of the Original Application

N oanS gy

ND.’2§8 of 1996 as early as pOssible at any rate within
a period of 3 (three) months from the date of receipt of

the oOrder,

Annexure- 1 is the photocopy of the Hon'ble
Central Administrative Tribunal's Judgmént in

Q.A. No, 268 of 1996,

3) That your petition begs to state that the
Respondents/CoOntemners received the cOpy of the judgment
and order of the above case from the Hon'ble Tribunal

registry and also by the hands of the applicants . But till

- today the respndents/cantemners have not taken any steps

for implementation of the Judgment & CBrder dated 10-6 -97
passed by this Hon'ble Tribunal and hance petitiOnér has
compelled to file this contempt petition befOre this
contempt petition before this Hon'ble Tribunal seeking

justice .

4) That your petitioner begs to state that
ingpite of a clear direction given by thgis Hon'ble
Tribunal the respondents/Contemners have deliberately

not complied with the judgment and Order with a motive

behind no steps has yet been taken for payment of the

allowance given by this Tribunal .
‘ (Contd.)
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§)  That your petitioher begs to state that the

Résﬁondents/contemners have gshown complete disregard,

digobedience t0 this Hon'ble Tribunal's judgment and
order passed in the above case and théy have not cared

to carry out the judgment/order passed by the Hon'ble

Tribunal and this amount to serious cOntempt of court and

as such they deserve the punishment for disobedience/

- disregard shOwn t0 this an'ﬁle_Tribunal by not imple-

menting the judgment of this Hon'ble Tribunal in 0.A,
No, 268 of 1996 . '

. 6) - That your petitioner submits that unless the

‘Reshondents/contémners are hold up in Case of contempt

of court, the Contempgfner will not implement the
judgmeni & order pessed by this Hon'ble Tribunal and
as such it is a fit case that the _COntemhers/Respondents

should be directed to appaér'befﬂre'the.HOn'bie Tribunal

t0 explain as to why they have not yet implement the

Mommal el fy

judgment of this Hon'ble Tribunal ,

1) That your petitioner submits that all the

respondents/contemners deliberatelyAand intentiohaily
disobeyed and ﬂishoﬁoured the judgment and order péssed
by thds Hon'ble Tribunal and hence all of them are
liable t0 be punished under the provision of contempt of

court preceedings.

8) . . That your petitidner submits’ that %k he has filed

this petition bona fide and for the ends of justice .

Upder the facts and circumstances
mentioned above, it ig, therefore, feépectfully
prayed that your Lordship'g may be pleased to

admit this petition and issue'COntempt Notice

(Contd.)
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to the Respéndents/COhtemners t0 ghow

cause as t0 why they should not be puniéhed
under Section 17 of the Central Administrative
Act, 1985 , or pass such any other order Or
orders. as the Hon'ble Tribunal méy deem fit

and proper .

Furthér, itvis also.prayed that _in
Qiew_df the deliserate négligence and
disobedience toica;ry out the ch'ble
Tribunal's order thei;Ontemner should be
éskgd to(éppear in person before this HOﬁ'bla

" Tribunal to explain as to why they should:

not be punished for Contempt of court.

And for this act of kindness yDui petitioner as in.

 duty'b0und.shall ever pray .
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- DRAFT CHARGE -

The applicants aggrisved for non-compliancev
and non-payment of Additional House Rent Allowance Of fs.
10% (Rupeses Ten Percent) dn terms of Hon'ble Tribunal
Jgdgment and order dated 10-6-97 passed in g,A, Nao,

268 of 1956 » The Contemners/Respondents have wilfully,
~deliberately viotlated the jngmené and Order passed |
in O.A. No, 268 of 1996 by.nOt implementing the Airec-
tion contained tﬁerein t;ll date. &x2R Accordingly ,
the Respondents/Contemners are liable for contempt of
cﬂurt'ﬁroceedihg ana severe punishment thereof as
provided for under the 1aw..They may als0 be directed
t0 appear in person and'reply the ;vt:harge of thig HOn'rb]v._e

Tribunal . o ‘ ' .

... Affidavit .
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AFFIDAVIT

I, 3190 Namal Chandra Das, Pedn, serving ’

-

under the Sffice of the Area Ménéger yLCanteen Stcne
Department ,C.S5.D. Depot ,Army Suppky Depotiﬂoad,

P.0. Dimapur ;Nagalana do hereby sclenmnly affirm

and declare as follows

&)" { That I am the appllcant No,1 in the 8.a.
268 of 1996 and als0 petiticner of the above
Contempt petition and as such, 1 am fully ccnversent
with the facts and circumstances Of the case also

¢ |being authtrised I am cumpetént to swear this
affldav1t on behalf of all the appllcants of the

0.A. No, 268 of 1996 .,

2) That the statements made in this petition
in paragraphs 12 2/ th)€ : are true tO my

knowledge ,those made in paragraphs

2 are being'matters of tecord are true t0-

my information derived therefgrom which I believe
to be true and rest are my humble submissions before

this Hon'ble Court.

"And I sign thls affidavit on this gay mf

. »

Qkﬁ'day of May ,1998 at Guwahatl.

Nomeal &“?Qf{

Deponent

Solemnly affirmed before me by the

Deponent who is identified by Mr.
Adil Ahmed, Advocate.

M\

\ ,-gta
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'ﬁﬁni«ﬁlf’ ’ IN THE CENIRAL ADMINISIRATIVE TRIBUNAL
i ’ . GUWAHATI BENCI} ' .
iy | | : ‘ . _ N
I /”. _ Orlgxual qul;ca;lon No zbb/96 and series
B 4 ﬂhﬂ'. uate of décxslon' ﬂhis the lOth‘day of [June 1997
F N .

e R (AT KOHIMA)
]
; o 1he Hon ble Mr Justlce D N. Baruah, Vlce—Chalrman

-

_The Hon ble Mc G. L Sanglylne, Admx 1strat1ve Ment@m**

Ootno'.o f*‘ " e

1. Original Appixcat{on Now 266 of 19yb ' ' '
 Shri Ram Bachan and !4 others

«+v..Applicants
By Advocate Mr A. Mhined

-versus-

Union of India and others,

. . ....Respondents
By hdvocate Mr S. Ali, Sr. C.G.S.C.

Original Application No.268 of 1996
- Shri Nomsl Chandrd Das and 55, otherS'

..,Applicénts
By Advocate Mr A. Ahmed

‘JC"'"llb"

Union of Indla and Otthu

’ . ..Respondents
. By Advocate Hr S. “hli, or C. G‘w.C. ¥

Original Appllcgtlcn No 275 ot 1996
Shri D.D. bndgL :hazjee and 31 others

«...Applicants
By Advocate Mr A.. Ahmed '
-Versus-

Union ‘of. India and others f - ««s.Respondents

By Advocate Mr S. Ali, Sr. C.G.S:C.

+4. Origanal Application No.l& of 1997 I | " !
Sﬁri Hari Krashan Mazumdar and 24 others ....Applicants
By Advocate Mr A. Ahmed N

- -versus- . ¢ i '

Union of 1ndia and others b l . .+..Respondents
By Advocate Mr S Ali, sr. C G S, C. ..

5. Originai Appl catlon No. 14 ot 199 B ve
Shril Jatin Chandra’ hallta an* 19 thcrs ... Applicants

By Advocate Mr A. Nused

Unicn of 1ndia ami.others . Respondents
By Advocate Mr S. Ali, -Sr. C.G.S.C.

¢
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7 6. Ormglnal Appllcatlon No 91 of°1996 .ol

Shri Dnnlol Sangma and 81 oLhers ’ .e....Applicants
By Advocate Mr S. Sarma and M B. Mehta. o

i

~Versus-.

Union' of . India and others =~ - ......Respondents

By Advocate Mr G. Sarma, Addl C G.s.C.

7. Oviginalepplication No.87.of 1996
Shri C.T. Balachandran and 32 others ' .,.T.;.Applicants
By Advocate Mr 5. Sarma and Mr B. Mehta

- =VEersus=-

1§3~\ Union of India a1 bthefé ‘ «e.....Respondents

By Advocate Mr G. Sc”ma, Addl. C.G:S. C .

&. Original Application,No.45 of 1997
. ' . . R o I ) ) .
Snrar L. Shashidharan Nairiand 9 others ve.... Applicants
by Advocate Mr S. Sarma d@nd Mr B. Mehta

R

—versus-

Unicn of Indie and sthers _ o ve.....Respondents
By Advocate Mr. G. .Scrma, Add%. C.G.s.C.

9. Original Application No.197 of 1996

Shri P.C. Géorge and €5 others ' vees-soApplicant:
'By Advocate Mr S. Sérém‘ |

c ~veLsua¥ ~i:}. '?

"Union of India and others L ) .....:Respondent
.By Advocate Mr .A.K. Qhouﬂ.ﬁry,'Addl. C.G.S.C. !

ot | o ., '’

.

10. Original Applicatiofi No.26 f '1996 o
: R ~

;4
'-)
it

Shri Hirvelsl Dey and 8 cthd s coeae hppli

) N .
By advocate Mr A.C. Sarma & G Mr H. Tslukdar

. B .
° < d
27

.
e A

-Versus- .

Union of lndia and others ! .......Responder

By Advocate ﬂp’A:KQJthudhv%y,gAddl.tC.G.SeC.

°
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. 11. Original Application No.l90 of 1996 \

1. Mational Federation of Information and
broadcasting Fuployees, boordarshan Keudra,
Nagaland \h\JL, represcnted by Unit
Sccreoet ary: " Ao Beso..

2. Mr A, Beso, worknng uS “Senior Lnglneoxxng

Asstt. (Group.Q),w .D. ﬂ., Kohima, !
oy ......Applicants

By Advocate MNr S, Sarma and Mr B. Mehta
—vefsus— S : .

b L ‘o
L PR
e Lo s - * s :

Union of lndla an others '7'f..;..}Regpondents
By Advocate Mr A.K. Choudhury, Addl. CuG.S.C.

| ~ I
I12. Original Application No}l9l of 1996 l

......Applicants
By Advocate Mr S.’Sgrma and Mr B. Mehta

Shri Kedolo Tep and 10 others

~VCeu LLusn
. Union oi Indla and others .  ......Respondents
PR o By Advocate MNr A. K..Choudhury, Addl. C.G.Ss.C.
| RS ' .
13. Original Application|Nc.55 of 1997 ‘.
1. Shri Ranjan Kumar Deb, =
i Secretary, All India R.M.S. & Mail
Q;>E;:5;< Motor Service. Employees Unlon and
SR POTE . 32 others. . g
AN S 2. Shri Prasenjxt Deb, S. A., Rallway Mail
TR gggi . Servicey Dimapur Raxlway Station,
I B : Dimapur, Nagalandta
\. PRI . ., ‘ ......hpplicants
R By Advocate Hr,N.lW. Trikha
":\,,\c-:w-l- ) . - . 7
' o S -versua* s 0 e
fUnJon of India’ nd others | ......Respondehxs
By Advocate Mr G.,Sarma, Iddl C.G.S.C., P
¥
' ' .o !.
14. Orlg1nal Appllcatxon No 192 of 1996. -
1. National Federatlon of Informations .
and Broadcasting Employees,
A1l India Radio, Nagaland Unit,
represented ! init Secretary - M K. Tep.
2. Mr Kekolo Yep, Transmission Executive,
\ l : N . o .y . )
11 Indie Radip, Aghlma, Naqal§g§ Applicants
;7 iy hdvccate lMr S. Sarma and Mr B. Mehta
7/
A/42”/ ’ ~Versus-
, Union ¢of India and Others — veennn. keaspondents

t o

~

Ly advoecate My ALEL Choygdhory, AJdl., .G 8.C.

- -



' {3 Shri Jagdemba Mall,

R

U [

5, Original Application No.2u of 1997 .

. ll.

K

General Secretary, Civil Audlt & Accounts
‘Association, and 3U8 other eitployees ot .|
the Office of the Accountam. General,

Kohima, Nagaland. ‘ . ' ....Applicants
By Advocate Mr N.N, ‘Irikha’ ‘ ,
-Veraous-
Union ot India amd others : ' ....Refpondents
[ : : :

By Advocate tir G. Sarma, Addl. C.G.S.C

e 0o

L . _ORDER!
Dute of decision: 10-6-1997

Judguwent ‘delivered'in_ open court at’ Kohima (circuit
7 o . !
sittang). Ald the opplications are disposed oft. No order as to

Ctg;;t_'s. . |
l .
5d/=VICE CHAIRMAN
B .. SO/=-MENBER (A)
? ° s 2 °° RIS ! B L
‘ !
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ALl the above hppiicutionsr 1nyolvc cowmon, questions

S |
of law and similar facts. Therefore, we propose to dispose of

all the applica(ions-by this common order. ' . - ' ' 4
2, " Facts for thdé purpose of disposal of the applications

[4

are: Lol

N . : !
.

The applicants gre  employeces of  the Governinent  of

°

India  working India’ working in. \;ario'u§ departments including

Defence Dicpamnen(r. O.A.Nos.266_796, 20'8/96,: 279/96, '8/97} and

»
v

14/97 are Dclence Civilian elﬁ"ploycts' und.cr Athe M.nistry! of
Defence, O./\.No;.$Jl/$)6, ’t;”l/%, 45/97, l.é7/96 and 28/96 are
cmployces in the S\:lzr;iaiiz\r)' latelligence Durcau Depariment under
the Ministry of Home Affnirs, in O./\..No..'lSO/:U(S the  members
of the applicant Association rare cmployecs under  Doordarshan,

Ministry of Information and Broadcasting, and e. present posted
b} Ing

at Kohima, in :0.A.No.191/96 the ~applicants are cmployees of
the Department of Census, Ministry of Heme Affairs, in O.A.
N0.55/97 the ux_fp!icants arc cmployees unde” Railway Mail Service

under  the  Ministry. of  Communication,. in O.A.No.J92/96  the

o

“meinbers of the applicant Union are emyloyees of All India Radio,

and in 'O./‘\.Noi'ZG/97 the applicant’ s an employce under the

Comptroller and Auditor General. g
. " °

3. * Al the -dpplicants ‘aryt npw posted in  various parts

A

of the Statc of Nagaland. "hey "are, except the applicent | in

OANGDS/T, are claiming ilouse R!cm Allowance (HRA  for

short) ot the rate appiicable to he cmplo)-'ccs‘ ol "B closs civie
of the country on the basis of the Office Memorandum No.11013/2/
§6-15. 0030 duted  23.9.1986 issued by the Joint Secretary to the

Governnent of india, Miretry of Finunce {Deptt. of Expenditure),

New Delhi, on the ground that they jhave been postec in Negaland.




P e el

]

B

R el

-~

The President of India issucd iy order dated 8.1.1962 to the

Caot peid HRY

5 R AL B 41 A R e 2

Ve A ™ e e e
‘! .

B 434 ,

offect that the einployees ob 18 l)cp:\rtmcnt in the Naga Hills

and Tuensang Area who were not provided with rent free quarters

would druw HRA au the rutce upp\iég\\)\c to the employees of

W' class cities of the country on the Lasis of 0.M.No.2{22)-1z.11{13)60

duted -2.8.1960. However, the Juthoritics “denicd  the same 1o

[y

o v e . A Q_ I, ot . .,

the employces ighoring the - circular ofcd §88miALeds »alms, being.

i ' ' J'nw?ﬂ» W,

aggricved some of the -employces approached this Tribunal and
v 7

the Tribunal gave direction to -“the _authorities - to paw)" HRA to

those applicants  with effeég “from 18, i51986‘ : Being' dissatisfied
. : !

with the aforesuid order passcd by this Tribunal in 0.A.No.42(G)

of 1989, S.K. Ghosh and others -vs- Union of Indid and others

(he respondents filed SLP and in. due course the Supreme Court

dismissed the suid SLP ,(C'\\’il Appual N 2705 of 1991) atfirming

the order of this Tribunal passed in - 0.AN0.42(G) of 198 with

some modificution.  We- quote  the concluding portion of the

audgient ol the Apex “ourt pussed in the above uappeal:
"we e no infirmivysin ‘the pdgment;
of the Tribuma! under appeal. No “error ‘with
the ressoning and the conclusion reached therein.
We ore, howeve:, of the, view that. the Tribunal
has not -justifics in yranting arr¢ars of lHouse
Rent Allowance to- the respondents  from May
18, 1986. The . respondents are entitled to the
arrears only with effect from October 1, 1986
when the recommendation ol the ivth Central
Pay  Commission swerc culorced.  We  direct
accordingly and.modity the order of the Tribunal
o hal extent. ;Phe appeat digrefore, dispustd
S No costs.” ¢+ 1

From the jucgment of the #pex Court quo%cd above, . dL is now

well  establisked  that the ¢aployees posted in Naga’l‘bnd would

Lo cnutiod toopet HIRA s irdicated in the aforesald judgment
4. The said  judgmen  relates o the employces of the

Telecominunicition and Postal Deparument, Later on, the civilian

employces of  he Defenc ‘Department  as  well a3

cmployee:

of e other copartments yf ‘the Central Government who were

A, therefore, being aggricved Ly the action of e

responduntse. ...

~ts,
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respondents in refusing to give the ‘b'c:ncﬁc of :Lhc HIRA in terms
of the judgment of the Apex Cou.rl quorcd.above‘ some employces
umn-ouchcd this -Tribunal by [liling "scvcfal' dri_gina'l‘ 'éppli'cavﬁms.
All the applications were disposed of by this Tribunal by a common
order daté.d 22.8.1995. In the said. order "this Tribunal allowed
the  original appjications and directed the respondents to pay
HRA to those applicants. The Tr;bunal, in the aforesald order,.

among others obscrved as follows:

"l.(a) House rent allowance™sit.-the~«w-
rate applicable to the. "Centfal Government
cmployees in 'BY  (B1-B2) class cities/towns
for the period from 1:10.1986 or actual date
of posting in Nagaland . if it is  subsequent. '
thereto, as the -case . may  be upto 28.241991
and ot the rate as anay  be applieable  from
time to time as from- 1.3.1991 onwards and
continue to pay the samé."

Thercafter the civilvian cmp!oy(:c; _of Defence Dcpartméni also
claimed MHRA on the basis of the said judgment on the Apex
Court and circular dated 23.9.1986 by moving variois applications,

namely, O.A.No.124/95 und .O./\.No.i25/95. This “‘ribundl by yet
another common order duted 24.8.1995 pussitcl i O.ANo0s.124/95
and  125/45 allowed the upp\icu(ions directing the respondents
to pay Hli/\ to the Defenee civilian .cmployccs"uostcd in Nagaland

in the sume;manner as ordered on .’}2..8:1995 above. These orders
were, howcever, challenged by the i‘espondu: its beflgre .the Apex
FC()urt -und the said appeals alongwith 'so;;e‘otlmr appeals were
disposed of by the Ap-:}; Court 'il; CeA MO 1592 of 1997 dealing,

with Special (Duty) Allowanca 3nd - other* allowances. However,

' .

the Apex Zourt did nat make dmy reference to Hh/\ in the order

aated V702009970 Theeafore, 1o iy Aow setuad taat tan omployeo:

posted in Nuagalund are eatitic .+ HR A o ' :
5. in view of the above and v the line of the Apex Cowt

judgment  and this Tribunal's  order  cated 22.8.1995 possed in
O.ANGA8/91  and  others we  held  that  all the opplicents i

tic above original applicetions are entitde) to HRA st the rote

applicable........

.
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.

/,K upplicable " to the  Central - Goverunieit

. cmployees of B class

of cities and towns for..the period from 1.10.1986 or from Cthe

~uctual date of posting in Nagaland if the posting is subscquent

to the said date, as the case may be, upto 28.2.1991 and at the

rate as may be applicable - (rom time to time from 1.3.1991

¥y,

onwards “and continue to pay the same till the said notification

is in ‘force.

¢
¢ o .

6. JAccordingly  we  direct  the respondents Lo Cpay  the
. . . LT . - i %-:; )

applicants” HRA us’ above and this must be done as carly as
possible, .at any rate withjn a period of three months' from the

?

date of receipt of the order; C

©

7, xn'o.)*\.rxios.sn/‘sc._8'7/961 190/96, 191[198 45/97, 192/96 o &

%

I 197/96 and 55/97. the dpplicants have ulso (,IanmuJ 10% cc{mpuxw-

tion in leu of remt frcc accommodation, .llw learned  counscel T

‘ .

PO Wi apphicunts aubmu"th le Ir:butml in OANo 48/91 ‘

Cand othiers havc alrcady% g,rumud smh compensation..’ Mr b Ali

! 3 A
e icarned Sr, C.G.b.C. and~Mr C. Sarma, leurned Addl. C.G.S.C.,
;~.\—'x S

e

i . s ”' ! .
AT TR du not dlb[)ul(. the same, .. 1!

8. CWe huve“gone,thro.xgh the order dated 22.8.1995 passed
3

in O.A. 1\0.18/91 and others, ln th(.. suxd urder this lnbunul among

!
) rhers, pu:,sc.d Lhc followiing oxder

Kl . ;‘ . . 1 -’32\; fa X

| _ "2:(a). Liccncc fee at the rate of 10% | «

Co el “mouthly § bay (subjeéct to' where it 'was | '
s . preseribed “atiia lesser rutt  depending upon

e extent. OfgbaSlC ‘pay) with effect (rom.

17,1987 or actual date of posuﬁg, in Nagaiand

af it is shbse,quc,nt thereto, as|the case may.

. g be, upto 'date’ and, continue, to | pay the same

’ “until the concession is mot silhdrawn or médified
! by the Gov(»rnmun of .Indfo o til rent free 7
T STC um..Miauqu_is’,not provided." l

‘- . P

[
1

.

/{. ! o ', i .

The aforesaid judgment covers the present cuses also. Accordingly,
. i !

we hole thae the appliciints  are entitled to get the compensation

e lice of Jrent free scconsfodation in the manner indicated
] « > .
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in ihe suid or.der'.d o - 3 ;
9, Acco:dmg,ly we dlrect the resppndents to pa)i to the .

applicants 10% c,ompensatlon in lneu of rent free accommodat:on '

as  above. rhlb must be done. as carly as possiblc, at any rote,
within .a period of three months {ror,n the date of receipt of ' ————
this order.
10, All the applications are éccor,qingly 'dispdsed of. Howe\_'er
considering the eéntirc facts and circum‘stan’u.s of ihe case we
; nake no o;)der as to cgsts.
S4/-VICE OiaIRMAN B
S4/~MERBER () , .
|
° ’ ; ) .
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